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Paralympics - 2000, at Sydney, Australia

SHRIMATI BIMBA RAIKAR (Karnatzka): Madam, | would like to
say something apout the Paralympic Games held in Sydney, Awustralia, in
Cctober, 2000. | had an opportunity to attend the Games afong with Smit.
M femma, hon, Minister for Women and Child Welfare, Government of
Karnataka, who is also looking after the portfolio of the Physically
Handicapped. Sir, There is a vcluntary organisation devoted to the
promotion of sports for the disabled. 1 is afffiated to the International
Paralympic Committee, Germany. In the previous two Paralympics held in
Atlanta and Barcelona, the participating members were qiven financial help,
which included air tickets, pocket money, dress, etc., by the Congress-ied
Government. But | am sorry to state that this time the Government, the
Ministry of Youth Affairs and Sports, rejected their request for financial
assistance; as compared to the expenses incurred for the Olympic games,
these expenses are very meagre. The Athietes’ Team were then forced to
go at their own expense. Now I urge upon the Government to give more
encouragement to such voluntary organisations for the physicaily
handicapped.
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| would further inform the House that one Mr. Yaduvendra Vashista
participated in the shot put game, after he was qualified for F-42 by the
Classifiers, and he created a new world record hy securing the highest
peoints. But, after the event was over, he was disqualified by the Classiflers
sdying that he has lesser disabllity and that he should have played in F-44
category; but the game for this was by then aiready over. And he lost the
gold medal because of somebody's mistake. The team then appealed to
the Chief Classifier and they also fied an appeal before the Court of
Appeals at Sydney. Then, they appealed to the Board of Arbitration
Gommittee. But both the places did not uphold the appeal. Now, they
have requested the Indian Consulate to move the case in the International
court to seek justice. MNow, | request the Govarnment to help the team in
this case as it is a guestion of a gold medal to our country. And, I also
request the Government to give more encouragement to the physically
handicapped sportspersons by giving them coaching, food, and various
other facilities like promotion in their services, etc. Thank you, Sir.

Misleading Statement on the Status of Rourkela Stesl Plant

MISS FRIDA TCOPNQ (Orissa). Mr. Chairman, Sir, the Government has
issued notices to the employees of the Rourkela Steel Plant citing
possibilities for non-payment and curtailment of salaries. The Government,
however, has denied this fact. Before taking such a drastic step like
curtailment of salaries, the Gavernment should take the Parliament into
configdence and issue a white paper on the status of the Rourkela Steel
Plant.

I woulg like to invite the attention of the Government to a circular
dated 13.10.2000, issued by the Managing Director of the Rourkela Stee!
Plant, wherein he has mentioned the possibiiity of curjailment of the salaries
of the employees. | want the Government to come iorward with the correct
picture and take remedial measures urgently. | would also like to know
whether the Government is thinking of bringing a Voluntary Retirement
Scheme for the employees of the Rourkela Steel Plant and whether the
gratuity to the retiring emp!pyees would be paid in time,

Recant Tremors in Kerala

SHRI N. K. PREMACHANDRAN (Kerala): Mr. Chairman, Sir,
through this Special Mention, 1 would like to draw the attention of the
Government of India to the recent tremors that took place in Kerala.
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